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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, 

WESTERN ZONE BENCH, AT PUNE 

ORIGINAL APPLICATION NO. 43 OF 2023 

SAGAR KANTILAL DEVRE …. APPLICANT 

VERSUS 

STATE OF MAHARASHTRA AND ORS …. RESPONDENTS 

REPLY ON BEHALF OF THE RESPONDENT NO.30 

(Bhandari Sahayak Mandal, Mulund) 

MAY IT PLEASE THE HON’BLE TRIBUNAL: 

Reply for and on behalf of Respondent No.30 is as under: 

1. At the outset, the present Respondent No.30 states that the

statements, averments and prayers made by the Applicant are not

admitted by the present Respondent No.30 and are denied in toto

expressly so far as they are admitted herein.  The Respondent

No.30 submits that the present Application has been filed by the

Applicant with a view to harass the present Respondent No.30 and

is not maintainable before this Hon’ble Tribunal.

2. It is alleged in the Original Application that there is encroachment

on reserved land by the Respondent No.30 and hence area to be

taken back by the District Magistrate, Collector – Mumbai
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Suburban District and Municipal Corporation of Greater Mumbai 

is sought by the Applicant. It is submitted that the Original 

Application filed by the Applicant is baseless, misconceived, and 

liable to be dismissed on the following grounds, which are without 

prejudice to one another and the fact that the present application is 

not maintainable under the provisions of the NGT Act, 2010. The 

Applicant has failed to substantiate the substantial question relating 

to the environment under the provisions of Section 2 (m) of the 

NGT Act, 2010. 

3. The present Reply is being filed on behalf of this Respondent to

the Original Application filed by the Applicant. The Respondent

No.30 reserves its right to file an additional reply at a later stage if

required.

4. The Respondent No.30 submits that the Applicant is neither

affected by the activities of the present Respondent nor he is a

aggrieved person and thus, the issue of locus of Applicant is to be

decided by this Hon’ble Tribunal. The Hon’ble Supreme Court in

the Judgement of ‘Anand Gram Society Hansens Disease

(Lesprosy) Vs. Dy. Conservator of Forest, Pune &Ors ‘has clearly
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held that, this Hon’ble Tribunal has to keep in mind bona fides and 

the locus of the person who has approached the Tribunal. The 

Applicant has approached Hon’ble Tribunal after considerable 

lapse of time and there is no explanation in the Application for this 

delay. Copy of the judgment of Anand Gram Society Hansens 

Disease (Leprosy) Vs. Dy. Conservator of Forest, Pune & Ors is 

annexed hereto and marked as ANNEXURE-R-1. 

5. The Respondent No.30 submits that the one petition is filed before

the Hon’ble High Court of Judicature at Bombay regarding the

encroachments on land bearing Survey No.1320-C, Mulund,

Mumbai with similar prayers which are being assailed before this

Hon’ble Tribunal. The said petition is filed in the name of ‘Ankur

Prabhar Patil and Anr Vs MCGM and Anr’ (Writ Petition No. 1650

of 2017), wherein the survey number of the present Respondent is

mentioned. This amounts to constructive res-judicata and thus the

present Application is not maintainable. Copy of the petition of

Ankur Prabhakar Patil and Anr Vs MCGM and Anr (Writ Petition

No. 1650 of 2017) is annexed hereto and marked as ANNEXURE-

R-2. The present Respondent submits that the Applicant is trying
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to re-litigate the issue which is pending for consideration before 

Hon’ble High Court of Judicature at Bombay since 2017. 

6. The Respondent No.30 submits that the present Respondent is a

charitable trust which is registered to the Charity Officer,

Maharashtra Government. The present Respondent is registered on

9th December 1977 under the number of AF/4695/MUMBAI. Copy

of the certificate is annexed hereto and marked as ANNEXURE-

R-3.

7. The present Respondent is into activities of social welfare,

education, healthcare etc.  The Respondent No.30 submits that the

present Respondent is conducting its activities from the address-

opposite Fire Station, Gavanpada, Mulund (E), Mumbai- 400081

which was built from the funds of the then Member of Legislative

Assembly Sardar Tara Singh. The present Respondent further

submits that the present Respondent does not have any other place

to conduct its activities than the said structure. Copy of letter dated

16th June 2011 regarding the structure from the said MLA is

annexed hereto and marked as ANNEXURE-R-4.
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8. The Respondent No.30 submits that the Respondent No.4 had

issued a letter to the present Respondent on 17th December 2024

regarding regularization of the said structure; to which the present

Respondent had responded vide letter 13th January 2025 with

annexing all required document. Copy of the letter dated 17th

December 2024 along with the English translation is annexed

hereto and marked as ANNEXURE-R-5. Copy of the letter dated

13th January 2025 along with the English translation is annexed

hereto and marked as ANNEXURE-R-6-Colly.

9. The Respondent No.30 submits that the present Respondent has a

electric connection is its own name (number – 00009087561).

Copy of the bill is annexed hereto and marked as ANNEXURE-R-

7.

10. The Respondent No.30 submits that the present matter is related to

regarding the alleged encroachment under the municipal laws; this

Hon’ble Tribunal does not have jurisdiction over the municipal

laws.  The Supreme Court of India in its recent order in the matter

of ‘Narender Bhardwaj v. M/s 108 Super Complex R.W.A. &Ors’

held that this Hon’ble Tribunal does not have jurisdiction over the
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Municipal Laws and provisions of Town Planning Act. Copy of the 

order in the matter of Narender Bhardwaj v. M/s 108 Super 

Complex R.W.A. & Ors is annexed hereto and marked as 

ANNEXURE-R-8. 

11. The Respondent No.30 submits that the present Respondent has

not violated any provisions of Acts which are mentioned under the

Schedule I. The present Respondent further submits that the

present matter does not satisfy the needs of substantial question

related to environment which is specified in the Section2(m) of the

National Green Tribunal Act, 2010 and hence, Section 14 of the

National Green Tribunal Act, 2010 cannot be invoked.

12. It is most respectfully submitted that in view of the submissions

made hereinabove, the Applicant is not entitled for any relief from

this Hon’ble Tribunal. It is prayed that this Hon’ble Tribunal may

kindly be pleased to dismiss this present application with heavy

costs as the same is an abuse of the process of law. The present

Application is not maintainable in eyes of law. It is therefore,

submitted that, nothing survives in the present Original

Application, and the present Applicant needs to be dismissed with
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cost. The Respondent No.30 reserves its right to file a detailed 

reply if necessitated.  

PUNE 

DATE: 27 /05/2026 

ADVOCATE FOR RESPONDENT NO.30 
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Maharashtra

Reg No.8003

Mumbai

/Gov'i

\

E
* *

h.iA

L

IN THE HIGH COURT OF JUDICATURE AT BOMBAY
ORIGINAL SIDE

IN THE IUATTER OF PROVISIONS

COI,ITAINED UNDER ARTICLE 226

OF THE CONSTITUTION OF INDIA,

1 950;

AND

IN THE MATTER OF PROVISIONS

CONTAINED UNDER MUMBAI

MUNICIPAL CORPORATION ACT,

1 888;

AND

IN THE MATTER OF WILLFUL

INACTION ON THE PART OF THE

CORPORATION AND COLLECTOR

OFFICE IN NOT REMOVING THE

UNAUTHORISED CONSTRUCTION

FROM THE OPEN SPACES.

1

2

Ankur Patil s/o. Prabhakar patil,

Age - 36 years, Ccc.: Self employed
601, Om Siddhivinayak CHSL,
Babanrao Kulkarni Road,
Mulund (East), Mumbai - 400 081
Mob. No. 9909078961.
Satish Prabhu s/o. Umesh prabhu,

Age - 57 years, Occ.: Self Employed
A-617, Jeevan lrlagar, Mithager Road,
Mulund (East), f\4unrbai 400 081.

Versus
-----Petitioners

a-

WRIT PETITION NO OF 2017
DISTRICT : MUII/BAI

ANNEXURE-R-2
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1

2

Municipal Corporation of Greater Mumbai,
Through its Municipal Commissioner,
MCGM Head Office,
Mahapalika tMarg, Mumbai CST,
Mumbai - 400 001

Mumbai Slum lmprovement Board,
Unit of MHADA,
Grihanirman Bhavan,
Kalanagar, Bandra (East),
Mumbai - 400 051

Collector, Mumbai Suburban District,
1 Oth floor, Administrative Building,
Government Colony,
Bandra (East), N/tumbai .- 400 0S1

Mahar:ashtra Housing & Area Development Authority,
Through its \/ice president and
Chief Executive Officer,
Grihanirman Bhavan,
Kalanagar, Bandra (East),
Murnbai - 400 051

State of Maharashtra
(summons to be served upon Ld.
Government Pleader appointed
Under O. XXV!1, R. 4 of Code of
Civil Procedure, 1g0B)

3

4

5

. Respondents

TO,
HON'BLE THE CHIEF JUSTICE AND
HER COMPANION JUSTICES OF THE
HIGH COURT OF JUDICATURE
AT BOMBAY
ORIGINAL SIDE
AT I\/IUMBAI

MOST

HUMBLE PETITION OF THE

PETITI ONERS:-

RESPECTFULL.Y SH EWETH:-

Feeling aggrieved and dissatisfied due to no action initiated by the

corporation, collector, MHADA and the state Government for

removal of encroachment, unautho rized Devetoper, cbnstruction

done on open space reserved for prayground' and recreation

ground in the final development plan by the Mumbai Municipal

t5 I

e,fu.
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D
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Exhibit-A

Corporation on the land bearing Cl-S No. 13ZO C of Village -
Mulund, Taluka Kurla, District - Mumbai suburban. situated

opposite Fire Brigade, Gavanpada, Mulund (East), Mumbai _ 400

081, for which, written representation was given on 7th May., 2016,

that the Petitioners is approaching this Hon'ble Court invoking its

extraordinary julrisdiction under Article 226 of the Constitution of

lndia, 1950. A true and correct copy of representatlon dated 7th

May, 2016 given by this petitloners with the above nameid

Respondents is EXHtBIT-A

2. STATUS OF HE PETITIONERS:-

Petitioners are both lndian lnhabitants and permanent residents of

Mumbai, having their corresponding address as merrtioned

hereinabove. Both the petitioner-s reside in Mulund (Est), in the

vicinity of the above said open space reserved for playground and

recreation ground and as such direcily and adversery affected by

said unauthorized construction work and encroacnment.

3 STATUS OF THE RESPOND ENTS:-

lt.

Respondent No' 1 is the Municipal Corporation of Greater- Mumbai.

Respontjent No'2 is the Mumhai Slum lmprovement Board, U,it of

MHADA

Respondent No. 3 is coilector, Mumbai suburban District.

Respondent No.4 is Maharashtra Housing & Area Deveropment

Authority [MHADAJ.

Respondent No.5 is State of Maharashtra.

!il.

BRIEF FACT.S OF THE CASE:-

Petitioners enclosed copy of googte map showing rocatio. of the

above said open space reserved for pubric purposes as

playground ancl recreation ground as nrarked in green colour

boundary in the gocgre map. The said copy of googre map is

enclosed herewith and marked as EXHIBIT-'. A true and correct

IV

V

4

rS rf

oLi

hlaharashtra

Reg No 8003

tvlumbai

fc"
Wp )
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\

Exhibit-C copy of Development plan of the Corporation is EXHIBIT-C. The

il.

unauthorized construction work done by corresponding person in

said open space is shown distincfly on said google map.

Following are the names of persons, institutions of the politician,

who lrave encroached upon said open space and have done

unauthorized construction work.

Sr. No

Sardar TaraSingh [MLA]

Varkhari Bhavan Sardar Taraslngh [MLA]

ilt The Petitioners state that as per Development Controt Rules and

also decision of the corporation, open space reserued for

playground and recreatron ground cannot be given for any sociat
\rt
C

*

welfa re centre or for doing any construction activities. This can be
x

seen from the letter dated 24th December 2013 issued by the

3

*
z.oA

€-.

peg
i,to

800t?

1

lnstitution Name

Library in the name of

Rohitdas Patil Pratistharr

Politician Name

Charan Singh Sapra

IMLCI

2 Swatntraya Sainik Datta

Thanrane Sabhagruha/

C,handraseniya

Kayaastha Prabhu [CKP]

Samaj Unnati Mandal.

Parampujya Shri.

Namamaharaj Trust I

Vaishnavi Chairatable &

Medical Trust.

Sardar Tarasingh [MLA]

4 t_i brary in the name of

Rajan iganga Foundation.

Jyoti Mahendra Vaity

[Ex- Corporator of

MCGM]

5 Water Drinking Facility Randas Kadam [MLC]

6

\) T. C,?
\ office of the Collector to the then Member of Parliament, Shri
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Exhibit-D & Dl

Exhibit-E & E1

IV

Sanjay Dina Patil. A true and correct copy of letter dated 24th

December, 2013 issued by ttre Collector, tVlunrbai Suburban

District to Shri Sarrjay Dina Patil denying grant of any part of

above said open space land bearing CTS No. 1 320 Cis EXHIBIT- q7
D.and its Engilsh Translated typed copy is EXHIBIT-D1. The

Petitioners obtained information from which, it came to their

knov.rledge that in April , 2015 the Deputy Collector (Enc/Rem),

Mulund Division issued notice to those encroachments, hutments/

structures constructed by the politicians on the said open space

land (CTA No. 1320C) and asked for submission of the

documentary evidences showing existence of said urrauthorized

construction prior to etigibility cut of date. A true and correct copy

of letter dated sth May, 2015 issued by the Deputy Coilector is

EXHIBIT-E and its English Translated typed copy is EXHIBIT-EI

By said letter, the Dy. Collector [E/R] - Mulund informed the

Petitioner No. 1 that the land bearing CTS No. 1320 A, B, C,

Village -Mulurrd, belongs to State Government. With permissicn

of the Ld. Collector, Mumbai Suburban District, the said land was

distributed to above stated society/ persons. However, how muctr

land was allotted, to how many persons/ institutions/ in this

regard, flo information was available his office. Therefore, notices

were issued on 7th March, 2015 to said persons, institution, but,

no response has been received

It is further informed in above letter that the land surveyor,

Karkoon, 'l-ehsildar, 
Kurla - NIulund. Similarly Talathi Circle officer

and City Survey Officer, Mulund, Iand surveyor from his office has

ionductecl survey and measurement of said land. However, their

report was not obtained. After obtaining said report, the Dy.

Collector [E/R] would submit the report with Ld. Collector, Mumbai

Suburban District and after intirnation given by Ld. Collector,

+
zo
-{

E\

o
c
zn6
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v
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+
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6

further action would be taken in the matter. Thus, above conduct

of the Dy. Collector [E/R] - Mulund, Corporation ctearly show that

they are reluctant and lackadaisical in approach because of the

heavy weight political persons and ttre institutions related with

them involved in the said unauthorized construction work. Hence,

neither the Deputy Coltector [E/R] - Mulund nor the Collector nor

the Planning Authority are taking ?ryr action in the matter but,

making all possible efforts to avoid the same on one pretext or

other.

Upon further enquiry, the Petitioners atso obtained one letter

dated 24th september, 2010, whereby the collectoi, Murnbai

Suburban District allotted 300 sq. ft. land for social wetfare center

on request made by local MLA Shri Sardar Tara Singh l'he tetter

dated 24th September, 2O1O was issued by the Collector, Mumbai

suburban District to Executive Engineer of stum improvement

board. Tl're basic condition incorporated in para no. 2 of first page

of this letter is that prior permission of the co rporation will be

required for the prlrpose of erecting social welfare center from

MLA fund of Shri Sardar Tara Singh. ln said letter, vide conditioh

no. 6, the condition has been incorporated by the Collector that for

constructing the said sociar wetfare center, the Devetopment

control permission as per raw is required to be taken from

Mumbai Municipal Corporation. A true ancJ correct copy of letter

dated 24th september, 2o1o issued by the collector,

recommendation of IVILA Sardar Tara Singh addressed to Mumbai

Slunr lmprovement board is EXHIBIT-F and its English Translated

typed copy is EXHIB|T-FI.

By yet another dated 2nd December, zo1o, the collector Mumbai

Suburban District addressed one more tetter to Mumbai Slum

lmprovement tsoard inter alia, stating that with prior permissicn of

\/

Exhibit-F

Exhibit-F 1

E\

x
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+
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7

the Corporation 300 sq. ft. area allotted for construction of library

on the said land was granted with further condition was to be not

to do any construction work without obtaining permission from

Mumbai Municipal Corporation. A true and correct copy of letter

dated 2nd December, 2o1o issuecl by the Coltector. Mumbai Slum

Exhibit-G lmprovement Board is EXHtBIT-G and its English Translated

Exhibit-G 1 typed copy is EXHIBIT-G1

By yet another letter dated 1 4th March , 2011 , the collector,

Mumbai Suburban District, further stated for requiremerrt of prior

permission of the Corporation, on the concJition obtaining prior

permission on allotted land admeasuring 300 sq. ft. for arranging

drinking water facility construction work of 300 sq. ft. land to be

done from fund cf MLS Shri. Ramdas l(adam. Vide condition no.

6, it was directed to first obtain development permissron from the

Corporation as per law prior to commencing any work. A true an.d

correct copy of letter dated 14th l/arch, 2011 issued by the

Collector addressed to the Executive Engineer of Mumbai Slum

tmprovement Boartl for the purpose of drinking water wcrk is

vt1.

Exhibit-H & H1 EXHIBIT-H and its E nglish Translated typed copy is EXHIBIT-H1

vill Upon knowlu'dge of the above said unauthorized construction

works done without obtaining any prior permission of the

Corporation and subsequent in further Devetopment Permission

from the Corporation, the Petitioner No. 1 filed his RTI Application

dated 1 1ih Januar,1, 2016 seeking prior permissions and

development permissions granted by the corporation on above

said land following construction work viz. -
lnstitution Name

\
Charan Singh Sapra

ur

E

+
=o
-{>-

%
,yo

Q*o

Sr. No Politician Narne

1 Library in the name of

Rohitdas Patil Pratisthan

2

{.":

()F \i.\3\
+

C IMLCI
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2 Swatntraya Sainik Datta

Thamane Sabhag ruhal

C hand raseniya

Kayaastha Prabhu [CKP]

Samai Unnati Mandal,

Parampujya Shri.

Namamaharaj Trust I

Vaishnavi Chairatable &

Medical Trust.

Sardar TaraSingh [vlLA]

Sardar Tarasinglr [VlLA]3

Jyoti Mahendra

IEx- Corporator

MCGMI.

Vaity

of

Exhibit-l & l-1

Randas Kadam [MLC]

Sardar Tarasingh [MLA]

A true and correct copy of RTI Application dated 11 January,

2016 issued b'y the Petitioner No. 1 with the corporation is

EXHIBIT- and its English Translated typed copy is EXHIBIT-I -1.

By letter dated 22nd January , 2016 the corporation - ,T, ward

[Deveiopment and Planning] informed that on the land bearing

crs no. 1320 c, Mulund (East), reserved for open space viz.

recreation ground no permission was granted for the above stated

construction work as stated in the RTI Application dated 1 1th

January, 2016. The above said Application was atso fonruarded

before the State Public lnformation Officer, Maintenance, if any,

information was available there. A true and correct copy of reply

dated 22nd January, 2-016 issued by the State Public lnformation

Officer of the Munrbai Municipal Corporation is EXHIBIT..J and its

English Translated typed copy is EXHIBIT-J1.

By letter dated 22nd February , 2016, the state public lnformation

officer, Maintenance Department of 'T' ward also informed that

IX

L.ibrary in the name of

Rajaniganga Foundation.

4

5 Water Drinking Facility

Varkhari Bhavan6

I

T

!
1

UIt
Or
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on CTS No. 1320 C, fi/ulund (East), no permission was granted

from his office/ Accordingly RTI Application dated 25 01.2016 vuas

disposed of. However, surprisingly despite havrng information.of

unauthorized ccnstruction work, Corporation 'T' ward did not

initiate any action for remova! of the same. A true and correct

copy of letter dated 22nd February, 2016 issued by Assistant

Engineer (Maintenance)- T Ward is EXI{lBIT-K and its EnglishExhibit-K

Exh ibit-K 1

xt.

xil

Translated typed copy is EXHIBIT-KI

By letter datecj 7th April, 2016, the Assistant Commissinner, T

Ward replied to the Petitioners that because the land bearing CTS

No. 1320 C, Village - Mulund, Murnbai Suburban District belong

to State Government, therefore, for removal of encroachment on

said land pertains to Collector, Mumbai Suburban District,

therefore, the Petitiorrers was directed to follow up with the office

of the Collector, Mumbai Suburban District. The Petitioners

understand that this letter dated 7th Aprit ,2016 is given contrary to

the prcvisions contained u/s. 53 (1), 55 of the MR&TP Act, 1966

as well as Section 3 14 ofthe Mumbai Municipal Corporation Act,

1888, whereby, the Corporation is under mandatory statutory

obligation for removal of any unauthorized construction work

situated on any land particularly on public space. A true and

correct copy of lettei' dated 7th April, 2016, the Assistant

Commissioner, T Ward is EXHIBIT-L -and its Engtish Translated

typed copy is EXHIBIT-LI.

The Petitioner by his letters dated 15th March,2016 pnd 22nd April,

2016, applied before the Deputy collector (Enc/Rem), - Mulund

and Tehsildar (Mulund) that by complaint dated lsth March, 2016

nd 22nd April , 2016, the Petitioners have requested for removal of

authorized construction work done on land bearing CTS No.

Exhibit-L

Exh ibit-L 1

{-
Z

e l\,t
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320 c of Village - Mulund, Taluka - Kurla owned by the state
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Exhibit-lM

Exhibit-M 1

Government, wtrich is reserved for open space in the final

development plan of the corporation for which, no permission has

been given. Therefore, the Deputy collector [Enc/Rem] - Mulund

was directed to take action as per rules and to submit report. A

true and correct copy of letter dated 20th Ma y, 2016 issued by the

collector to Deputy collector (Enc/Rem), - Mulund and the

Tehsildar - Kurla Mutund is EXHIBIT:U and its English

Translated typed copy is EXHIBIT-M1

However, despite this retter issued by the coltector, no action

came to be taken by the concerned officers. Hence, the

Petitioners is filing present Writ Petition seeking direction and Wiit

xilt

XIV.

to the Deputy

the Designated

officer - T Ward of the Corporation for forthwith remove ail said

unauthorized construction work in a reasonable time bound

manner and also to initiate criminal prosecution against the said

persons doing unautho rized construction work as provided u/s,

314 of the MMC Act, lBgg or by the Deputy coilector (Enc/Rem),

- Mulund Divlsion and to make the said land available for the

public purpose of prayground and recreation ground as per the

final development plan

That, the Petitioners have made out case in their favour.

Therefore, the Petitioners are entitled for necessary ad-interim,

interim reliefs oy wly of forthwith discontinuation of the use of the

said unauthorized construction by the concerned occupiers mainly

affiliated with political persons. Therefore, the petitioners

respectfully pray before this Hon'ble court that as and by way of

Ad-interint, interirn retiefs the etectricity, water connection, internet

connection, terephone connections' etc. of said unauthorized

constructions are reqLrired to be removed for.thwith by the Deputy

of Mandamus of this

Coltector (Enc/Rem),

Hon'ble Court directing

Mulund Division and

\
c

Ns
Reg

*
z.oA
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C
n
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t

collector (Enc/Rem), Murund Division and the corporation

through its designated officer - T war<J and by restraining the use

of said unautho rized structures in any manner till final adjudication

of present writ petition. Balance of convenience lies heavy in

favour of this Petitioners and against the Respondents.

Hence, this Writ petition.

5. coNcLUDI NG PARAG RAPHS:-

(i) Proper Court fee of Rs. is paid

The Petitioners have not filed any other Petition either before this

Hon'ble Court or before the Supreme Court of lndia on this cause

( ii)

of action.

(iii) The Petitioners have no other alternative, efficacious remedy

available to them except to approach this Hon'ble Court under thd

provisions of Article 226 of the Constituticn clf lndia, 1g50.

(iv) That, this ' Hon'bte Court possesses jurisdiction to entertain and

adjudicate this Writ Petition under Article 226 ofthe Constitution of

lndia, 1g50.

(v) The present Petition is filed within limitation and without any detay,

lhches and negligence from the part of these petitioners The

present petition is rrot barred under any law

(vi) Petitioners seek leave of this Hon'bte Court to add, amend and

alter the Memo of this petition as and when required.

(vii) tn" Petitioners shall rely upon the list of documents enclosed

herewith.

M AAJ

(viii)

*

The Petitioners have not served with any Caveat in the matter and

as such submit that no caveat is filed in the rnatter.

Therefore, the petitioners respectfulry pray before this Hon'ble

Court as under:-
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A)

-: PRAYERS :-

That, this Hon'ble Court be pleased to issue Writ of Mandamur

and/or any other Writ, Order exercising Powers under Article 2?G

of the Constitution of lndia, 1g50 directing the Respondent

Corporation and Deputy Collector [Enc/Rem I - Mulund remove atl

unauthorized construction work on land bearing 1320 C of Village-

reasonable time bound manner and to submit such report on

record of this Hon'bte Court, and with frrrther direction to develop

the said land for public purpose of open space as playground and

recreation ground as provided in the final rJevelopment ptan of th'e

Mumbai Municipal Corporation;

Pending the hearing and final disposal of this Petition, this Hon'ble

court be pleasecl to direct the Deputy coilector (Enc/Rem),

Mulund Division and the weil as cclrporation through its

Designated Olficers - T Ward MCGM to take immediate steps for

forthwith discontinuation of the corresponding use of all the

unauthorized construction situated on the above said open space

land bearing crs No. 1 320 c of vilrage - Mulund, Taluka - Kurla,

Mumbai Suburban District area occupied by the encroachers

unauthorized occupiers by disconnecting the etectricity, water

connection, telephone connection etc. as and by way of ad-

interim, interim reliefs;

Ad-interim, interim reliefs in terms of prayer clause (B)

hereinabove may be granted in favour of the Petitioners and

against the Respondents;

Cost of this Petition be provided for;

And for such further orders as may deem fit and proper be

granted in favour of the Petiticlners and against the Respondents;

I

B)

c)

D)

E)
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AND FOR SUCH ACTS OF KINDNESS, THE PETITIONERS SHALL

DUTY BOUND EVER PRAY.

MUIVBAI

DATE :

ADVOCATE FOR THE PETITIONERS PETITIONER NO. 1

PEI-ITIONER NO. 2

M

Mumbai
lrlaharashtra fr

Reg. t{o. g003

x

\

Vi

,k

4
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VERIFICATTON

l, Ankur Prabhakar Patil the Petitioner No.1 abovenemd herein

above do hereby states on solemn affirmation that the facts stated

hereinabove are true to our corresponding knowledge whereas, the legal

submission are made on legal advise, which I believe to be true,

Solemnly affirmed,

lVlumbai

Date f?2-f --(A+V-

ldentified, explainecJ a d interpreted by, DEPONENT

/

ADVOCATE FOR THE PETITIONERS

Before Me,

M.
la#rffi:r )-

)

Advoc
Notrry ir)

Si t4, lvlutton Street, Burhani Mrnzil,
Oruuad Floor. Mumbqi -400 gla.

Maharashtra

8003Reg. No

Mumbai

(covr

i-

MA

*

6Notary Reg. No..

SI. NO I
Date '-5 - (s^

qTrt dlri

a a

l.tA
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[Spl.-CC. BPT. 2 
15596] 

CERTIFICATE OF REGISTRATION

This is hereby certified that the Public Trust described below has been properly and legally registered at 
the Public Trust Registration Office, Greater Mumbai Region, Mumbai under the Mumbai Public 
Trusts Act, 1950 (Bombay Act No. 29 of 1950). 

Name of the Public Trust: 
"BHANDARI SAHAYYAK MANDAL, MUMBAI" 
Mulund Anand Bazar, Nutan Kalpana Housing Society, 
Mumbai-80 

Registration Number in the 
Register of Public Trusts: AF - 4695 (Mumbai) 

Given under my hand and official seal on this day, 12th December, 1977. 

[ Official Seal ] Signature: ____________________ 
Designation: Registration Officer 

Mumbai Region, Mumbai 

ENGLISH TRANSLATION
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MAHARASHTRA LEGISLATIVE ASSEMBLY 
SARDAR TARA SINGH 

Member of the Legislative Assembly (MLA) 

__________________________________________________________ 

Date: 16.06.2011 

To, 
The Honorable District Collector, 
Mumbai Suburban District, 
Bandra (East), 
Mumbai - 400051. 

Honorable Sir, 

Subject: Regarding grant of permission to construct a Community Center 
(Samaj Mandir) at Survey No. 386, C.T.S. No. 1320-A, Opposite Fire Brigade, 
Mulund (East). 

With reference to the above-mentioned subject, I had previously sent you formal 
communications dated 16.06.2010 and 15.11.2010. At that time, you had informed 
me that according to the standard administrative framework and rules, your office 
is authorized to grant permission for an area of only 300 square feet. 

Therefore, it is my sincere request that, in accordance with your internal rules, you 
kindly grant official permission to construct a 300 sq. ft. Community Center at the 
aforementioned location. 

Bhandari Samaj Mandir is a fully registered organization. Through this esteemed 
institution, numerous impactful social and educational initiatives are actively 
carried out across Mulund, including: 

• Providing vital schooling assistance and resources to needy students.

ENGLISH TRANSLATION
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• Organizing welfare programs and community engagement initiatives for senior
citizens.

In light of this, I earnestly request your office to expedite and grant the necessary 
permission to construct the Community Center at the location stated above. For 
your immediate reference and information, I am enclosing a copy of the letter 
received directly from the Bhandari Samaj Mandir administration. 

Thank you. 

Yours sincerely, 

[Sardar Tara Singh] 

__________________________________________________________________
__________________________________ 
Main Bhandup Office: Sardar Tara Singh Public Relations Office, L.B.S. Marg, 
Bhandup (West), Mumbai 400 078. 
Mumbai Office: 17, Anand Nagar, Jai Shankar Yagnik Marg, G.T.B. Nagar, 
Mumbai 400 037. 
Telephone (Bhandup): 2566 8512, 2566 8047  |  G.T.B. Nagar: 2401 3403  |  Fax: 
2401 5459 
Email: srajneet@hotmail.com  |  Website: www.sardartarasingh.com 
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MUMBAI SLUM IMPROVEMENT BOARD, MUMBAI
(A MHADA UNIT) 

__________________________________________________________________ 

  J.K.K.A.(East)/M.Z.C.M./8838/2024 

Date: 17 DEC 2024 

To, 

The President / Secretary, 
1) Bhandari Sahayak Mandal (Mulund), Gavanpada, Mulund (East), Mumbai - 400081.
2) Shri Hanuman Prasadik Varkari Sampradayik Bhajani Mandali, Mulund, Mumbai.
3) Saptashrungi Mahila Mandal.
4) Vaishnav Charitable and Medical Trust.
5) Chandraseniya Kayastha Prabhu Samajonnati Mandal (Dattaji Tamhane Sabhagruha).
6) Late Rohidas Patil Pratishthan (Library).

Respected Sir / Madam, 

Subject: Application / Case No. 43/2023 (WZ) before the Hon'ble National Green 
Tribunal (NGT), Western Zone Bench, Pune – Shri Sagar Kantilal Devre vs. State of 
Maharashtra & Others. 

With reference to the subject cited above, you are hereby informed that the Application/Case 
No. 43/2023 (WZ) has been filed and is currently pending before the Hon'ble National Green 
Tribunal, Western Zone Bench, Pune. 

Hearings regarding this matter are currently underway. It has been observed that the 
premises/structures belonging to your Mandal/Institution (Social Welfare Center / Library / Water 
Booth / Hall / Others) were constructed/completed based on recommendations and funds 
provided by the then Member of Legislative Assembly (MLA) or Member of Parliament (MP). 

Therefore, you are requested to submit all available documents pertaining to your 
Mandal/Institution's structure (such as Administrative Approval, Work Order, Handover Letter, 
No Objection Certificate, Possession Letter, etc.) without any delay to the office of the Executive 
Engineer (East), Mumbai Slum Improvement Board, Room No. 536, Griha Nirman Bhavan, 
Bandra (East), Mumbai. This will enable this office to submit a formal proposal to the 
Brihanmumbai Municipal Corporation (BMC) for the regularization of your institution's structure. 

Furthermore, this office has appointed M/s Ellora Project Consultants to prepare and submit the 
regularization proposals of the said works/structures to the Brihanmumbai Municipal 
Corporation (BMC). Hence, you are requested to fully cooperate with M/s Ellora Project 
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Consultants by providing them with the necessary documents, and assisting them during 
measurement surveys and layout preparation. 

Yours faithfully, 

(Signed) 
Executive Engineer (East) 

Mumbai Slum Improvement Board 
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From: Bhandari Sahayyak Mandal, Mulund, Mumbai

To: The Executive Engineer (East), Mumbai Slum Improvement Board, MHADA

Date of Reply: 13 January 2025

References: Your letter dated 17/12/2024; Land details under Survey No. 386, Village

Mulund, Taluka Kurla

Sir,

In accordance with your notice received by us dated 17/12/2024, we are enclosing herewith photocopies of all

historical files, certificates, and supporting clearances available in our custody for your formal review.

We would like to submit that our organization, Bhandari Sahayyak Mandal, has been actively working for the

socio-educational advancement of the Bhandari community since the year 1977-1978. The institution was

duly registered before the Office of the Charity Commissioner, Mumbai on 09/12/1977 under Public Trust

Registration Number: F-4695 / Mumbai. For the past 48 to 49 years, we have consistently executed public-

welfare  programs,  including  student  merit  facilitation,  women  empowerment  initiatives,  socio-educational

seminars, matrimonial match-making drives, and student career guidance counseling panels.

Our institution frequently hosts programs in collaboration with renowned cultural organizations, such as the

Mumbai Marathi Granth Sangrahalaya, welcoming multiple distinguished authors, artists, and literary figures.

The institution maintains financial transparency; its books of accounts are audited annually, and income tax

statutory filings are updated up to December 2024.

In recognition of these extensive non-profit public activities, the late sitting Member of Legislative Assembly

(MLA), Shri Sardar Tara Singh, sanctioned a permanent community hall utilizing his official MLA Local Area

Development Funds (22 feet execution). This confirms that no unauthorized encroachment has been carried

out by our institution.

We do not possess independent personal knowledge regarding the historic structural ownership layout of the

land parcel;  the MLA chose to assist our institution solely because he was inspired by our long-standing

record of social welfare. He acted without any personal or commercial motive. Originally, our office premises

occupied a compact 10x10 feet structural room on a tenancy/pagdi basis at a separate location. However, that

building became severely dilapidated and dangerous for human occupancy, which made it necessary to look

for alternative premises to ensure the survival of our social programs.

The  late  MLA  Shri  Sardar  Tara  Singh  allocated  the  present  plot  considering  our  extreme  institutional

constraints.  He noted at  the time that  all  major  primary land title  files,  layout  plans,  and state clearance

sanctions were safely archived directly at  his main legislative public relations office. We request that you

sympathetically consider our public service history and approve the formal regularisation of our structure. Our

institution is fully prepared to pay any regularisation fees, compounding penalties, or lease rents determined

by the state authorities.
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Yours faithfully,

[Signed: Krishna J. Talashilkar]

Krishna J. Talashilkar

Bhandari Sahayyak Mandal, Mulund

Enclosed: Photocopies of certified documents (Total 20 pages).
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Issuing Office: Office of the District Collector, Mumbai Suburban District, Bandra (East)

Document No: K-S-Karya-1/2/315/2010

Subject: Grant of No Objection Certificate (NOC) for building a Welfare Center on land

parcel under Survey No. 386, CTS No. 1320-C, Village Mulund, Taluka Kurla

(Opposite Fire Brigade).

Ref: (1) Request application submitted by MLA Shri Sardar Tara Singh dated 16/06/2010; (2) Verification field

report  from Tehsildar  Kurla  dated  21/08/2010;  (3)  Survey  report  from City  Survey  Officer  Mulund  dated

30/06/2010.

As per official revenue records, the land parcel at Village Mulund, Survey No. 386 (part) corresponding to CTS

No. 1320-C, is absolute property of the Government of Maharashtra. As per the 7/12 land revenue extract, the

total area stands at 8 Acres and 7 Gunthas, and the property card records an area of 36,445.7 square meters.

The physical  plot  requested sits  adjacent  to  the local  Fire  Brigade station,  located across the DP Road

(marked in orange on the local master plan layout). Per the Development Plan (DP) remarks issued by the

Municipal  Corporation  under  reference  CE/47/BPES/Govt./LOI  dated  04/08/2007,  the  plot  falls  under  a

reservation for a  Recreational Ground (RG) / Playground. The site is currently vacant, covered with wild

grass, and free from external encroachments.

Subject to obtaining prior development permission from the Municipal Corporation due to the Recreational

Ground (RG) reservation, No Objection Certificate (NOC) is hereby granted to construct a Social Welfare

Center over a maximum footprint area of 300 Square Feet funded via MLA Local Area Development Funds,

subject to the following mandatory conditions:

The absolute ownership of the land parcel shall remain vested with the State Government. The site must

be surrendered to the state unconditionally and without compensation if required for public purposes.

The construction shall not generate or confer any permanent equitable title, ownership right, or tenancy

leasehold interest to the user institution over the land parcel.

The  construction  must  be  of  a  temporary  structural  nature  and  shall  remain  under  the  planning  and

regulatory control of the Municipal Corporation.

The structure must be utilized strictly as a non-commercial Social Welfare Center. If the user shifts the

usage to any alternative purpose, this NOC shall stand automatically cancelled, and possession will be

reassumed by the government.

The Welfare Center must remain open to all members of the public across all communities, castes, and

creeds without discrimination.

Physical construction can begin only after obtaining regular building plan sanctions and structural permits

from the Brihanmumbai Municipal Corporation.

This NOC is issued subject to final administrative confirmation and review by the State Government.

1. 

2. 

3. 

4. 

5. 

6. 

7. 
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[Signed]

For District Collector,

Mumbai Suburban District
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Office: District Planning Committee, Collectorate Office, Mumbai Suburban District

Reference No: Jinis-1030/Ka-03/Aastha-Vika/RTI/2021-22/53

Date: 14 September 2021

To: The President / General Secretary, Bhandari Sahayyak Mandal, Gavanpada, Mulund (East), Mumbai -

400081.

Subject: Formal Response under Section 6(3) of the Right to Information (RTI) Act, 2005.

With  reference  to  your  RTI  application  received  on  08/09/2021  requesting  certified  public  disclosures

regarding funds allocated from the MLA local development funds of Shri Sardar Tara Singh between 2012

and 2021 for constructions on MHADA land parcels, please note the following:

1. Complete itemized lists of works sanctioned under the MLA Local Area Development Program are publicly

available on the official website of the district administration at www.mumbaisuburban.gov.in.

2. If you require physical copies of the original files and accounting ledgers archived in our office, you can

obtain them by paying the statutory fee of Rs. 2/- per page. Certified files will be released immediately upon

receiving the payment receipt. If no payment is made, the application will be filed as closed.

3. If you wish to challenge this statement, you may file an appeal within 30 days before the First Appellate

Authority: Shri Sanjaykumar Shinde, District Planning Officer (In-charge), Bandra (East), Mumbai - 400051.
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